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IN THE INCOME TAX APPELLATE TRIBUNAL
‘C’ BENCH, CHENNAI

AT ff U9 FUR A , QNG Tan

A= ff 99 Fux AR, =lRe 9o & 9ue|
BEFORE HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM
AND HON’BLE SHRI MANU KUMAR GIRI, JM

ATIHIAUTT T ITA No.35/Chny/2024

(ﬁﬂm/ Assessment Year: 2017-18)

Shri Sathyamoorthy Ganesh ITO

Old No.70 New No.15, Non-Corporate Ward-19(6),
Kumaran Colony, First Street, S/ Vs. Chennai.

Vadapalani, Chennai-600 026.
RTGAEY. /S 3T HIRY./PAN/GIR No. BOUPG-1761-F

(\’rl'mﬂT?ff/Appellant) | : | (QRTL]T / Respondent)

el #13iRA/ Appellant by | : | Shri H. Yeshwanth Kumar (CA)-Ld. AR
ggUfd13RA/Respondent by | : | Shri P. Sajit Kumar (JCIT)-Ld. Sr. DR

418 P! dRIG/Date of Hearing . | 16-04-2024
YIY0N bl dRIG /Date of Pronouncement : 16-04-2024

MCA/ORDER

Manoj Kumar Aqggarwal (Accountant Member)

1. The grievance of the assessee in captioned appeal is confirmation
of certain addition of unexplained investment for Rs.29.57 Lacs as made
by Ld. Assessing Officer while framing an assessment u/s 144 on
20.09.2019. The addition represents credits in the bank accounts.
Though the assessee preferred further appeal, it failed to file any
supporting documents and accordingly, the addition was confirmed.

Aggrieved, the assessee is in further appeal before us. The Ld. AR



submitted that the assessee is in a position to substantiate its case. The
Ld. Sr. DR pleaded for dismissal of the appeal.
2.  Accepting the plea of Ld. AR and keeping in mind the principle of
natural justice, we deem it fit to grant another opportunity of hearing to
the assessee to substantiate its case. Accordingly, the impugned order is
set aside and the appeal is restored back to the file of Ld. CIT(A) for de
novo adjudication after affording opportunity of hearing to the assessee.
The assessee is directed to substantiate its case forthwith failing which
Ld. CIT(A) shall be at liberty to dispose-off the appeal on merits.
3. The appeal stand allowed for statistical purposes.

Order pronounced on 16" April, 2024.
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